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Hotes of the Hegisi'jry ‘ Date “ Order of tha Tribunal o
o m QQ'V\L'UV\A»]D\’ f‘()}\b‘\s 5,\/\7.10'02 )
-t f Heard learned counsel for
i Joeim %_,Q,LL,,\ Hoq_ e , |
,* the parties,
Q"QVW\')“-A r\’W “W A’PPA"“"JY : Issue notice on the respon-
?Ye/wY\ «S—w M/\N &o&-d(hw f dents to show cause as to why
) * AQX 0 AL " 0,15 the Contempt Proceedings shall
: o m§ not be initiated against the
5 la'“'“b"‘/" o ‘J : alleged contemners. bist on
9\4' +. %Ub) ?O\/Y)-Qo\ W\A\N 184i11.,02 for 011361‘80 '
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V««‘o\' < W | 18,11.02 List again on 16,12.2002
M T\ ‘ e I ,SWJL‘:“ to enable the respondents to file
' ' show cause reply on the prayer made
) ' : = by Mr. s. Sarma, learned counsel for
' I the respondents. ‘
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?0 MAM 16.12,02 On the prayer of Mr. I}BK.
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14/ Nair, learned counsel appearing
@ﬁ;ﬂl on behalf of the Standing counsel

BN 29458 b 6_? for the Railway, the matter be
Z L/ S;(il_fo'l/, posted on 23.12.2002 for further
orders.
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mg‘)-?n/\‘fj‘ /g 23.12.02 Heard Mr. S,Sarma, learned
¢Q'Aé?“7 4doh /é:‘%? ccunsel for the respondents.

/éé/g T On consideration cf materials

_. on record it appears that the auvthority

| . by order No. 0.0. No .CP/MLG/488 dated ’
©27.12.2001 the period of service of 1
the applicant has been treated as
ceontinuous service in terms of rule

g/e/"" WL_ 2612 qf IREM in alternative pcst and alsc
Copy O h> f“’z‘? entitled the pension and penscnary
Jray G ,;v:,./" h /A%_ benefit in past service rendered in the
S7 £t f‘”‘ ,,;:iw ’ V&,} ' Battalion. Fixation of pay was alsc
JRe R te P made in terms of rule 2614 of IREM and
K( . ‘ . the service seniority was also granted

: to the applicant.

In the circumstances, we find
that the authcrity ccncerned duly
complied with the order dated 24.7.2001
e cRREELG in C.A. No. 263/1998. Accordingly, the
| ' B contempt proceedings stands dropped .
A copy of the order dated
27.12.2001 is placed on record.
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